P.M.B.&R. Comm,
Report (Adopted)

Ram Gopal Singh, Chaudhury
Ramapati Singh, Shri
Ramdas Singh, Shri
Ramji Singh, Dr.
Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Rodrigues, Shri Rudolph
Rothuama, Dr. R.
Sahco, Shri Ainthu
Sai, Shri Larang
Samantasinhera, Shri Padmacharan
Satya Deo Singh, Shri
Shejwalkar. Shri N. K.
Shrikrishna Singh, Shri
Singh, Dr. B. N.
Somani, Shri Roop Lal
Surendra Bikram, Shri
Swamy, Dr. Subramaniam
Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Varma, Shri Ravindra
Verma. Shri R. L. P.
Yadav, Shri Gyaneshwar Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri
Yuvraj, Shri

MR. CHAIRMAN: Subject to correc.
tion, the result* of the division is:

Ayes—34; Noes—63, the amendment
is lost.

The motion was negotived,

15.02 hrs.

COMMITTEE ON PRIVATE MEM-

BERS' BILLS AND RESOLUTIONS
TWENTY-SIXTH REPORT

MR. CHAIRMAN: The House will
now take up Private Members’ Busi-
ness. Shri Pabitra Mohan Pradhan.
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SHRI PABITRA MOHAN DPRA.
DHAN (Deogarh): Sir, I beg to move
the following:

“That this House do agree with
the Twently-sixth Report of the Com.
mittee on Private Members' Bills and
Resoclutions presented to the House
on the 153th December, 1978."

MR. CHAIRMAN: The gquestion is;

“That this House do agree wilh
the Twenty-sixth Report of the
Committee on Private Mem: ers
Bills and Resolutions presented 1o
the House on the 15th December
1978."

The motion was adorted.

15.03 hrs.

RESOLUTION RE: RECLAMATION OF

BARREN AND FALLOW LAND FOR

DISTRIBUTION TO LANDLESS
PERSONS—Contd.

MR. CHAIRMAN: Now the House
will have to take up further discuss.on
of the following Resolution moved iy
Shri Laxmi Narain Nayak on the 24th
August, 1978»—

“This House is of opinion thal
with a view to providing employ
ment 1o about 7 crore unemployed
persons, reclaiming barren and
fallow lands and inereasing food
production in the country, the
Central Government should pro.io®
necessary financial assistance to State
Governments and Union Territones
Administrations to form a Land
Army which may reclaim about 5
crore acres of barren ang fallovw
land within one year and distribute
it among the landless persons  8fter
providing irrigation  facilities and
other inputs”.

*The following

Members

also recorded vt'l-ieir votes:

AYES: Shri K. Suryanarayana and Shri B. K. Nair;
NOES: Shri Lalu Oraon, Shri Kailash Prakash Shri Pabitra Mohan Pradhat

and Shr! Daulat Ram Saran.
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I would lke to remind hon.
Members before further discussion on
the Resolution by Shri Laxmi Narain
Nayak starts, that the time allotted
by the House for this discussion has
already been exhausted. .

The House may now allot further
time for this Resolution.

Is it the pleasure of the House that
time allotted to this Resolution be ex-

tended by fifteen minutes to enable

Shri Laxmi Narain Nayak to reply to
the debate? He is due to reply.

SOME HON. MEMBER :YES.

MR. CHAIRMAN: Al] right the
time is extended to enable Shri Laxmj
Narain Nayak to reply.

Only Fifteen Minutes, please.
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MR. CHAIRMAN: There is an
amendment already moved by Shri

Y. P. Shastri. Though he is not here,
I will have to put it to wvote. The

question is:

That in the resolution,

add at the end—

and every person recruited in the
I.and Army be paid a minimum
salary of Rs. 250 per month”, (1.

The motion was megatived,

it
m‘t%‘ru?ﬁ%’mélaﬁmwamm
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MR. CHAIRMAN: I am allowing
this amendment to be moved, in
these particular circumstances, by
the Minister.

land etc. (Res.)
THE MINISTER OF STATE 1IN

THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BEANU
PRATAP SINGH): I beg to move:

“That in the Resolution, for the
words ‘to about 7 crores unemploy-
ed persons, reclaiming barren and
fallow lands and increasing food
production in the country, the Cen-
tral Government should provide
necessary financial assistance 1o
State Governments and Union ter-
ritories Administrations to form a
Land Army which may reclaim about.
5 crore acres of barren and fallow
land within one year and distribute
it among the landless persons after
providing irrigation facilities and
other inputs.”

substitute

‘reclaiming  barren and fallow
lands and increasing food produc-
tion in the country, the Central
Geovernment should consider get-
ting a feasibility study made for
the creation of Land Army by the
State Governments and Union Ter-
ritories Administrations which
could be deployed for land deve-
lopment, land reclamation, irriga-
tion facilities and  similar works
and its distribution amongst land-
less persors tcgether with other
farm inputs and equipments'.”

MR. CHAIRMAN: The question is:

“That in the Resolution, for the
words ‘to ahout 7 crore unemploy-
ed persons, reclaiming barren and
fallow lands and increasing food
production in the country, the Cen-
tral Government should provide
necessary financial assistance to
State Governments and Union ter-
ritories Administrations to form a
land Army which may reclaim
low land within one year and dis-
tribute it among the landless per-
about croe acres of barren and fel-
sons after providing irrigation faci-
lities anq other inputs.”

substitute

‘reclaiming barren and fallow
lands and increasing food produc-
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land etc. QRes.)
[Mr. Chairman]

the country, the Central
Government should consider get-
ting a feasibility study made for
the creation of Land Army by the
State Governments and Union teri-
tories Administrations which could
be deployed for land development,
land reclamation, irrigation facili-
ties and similar works and its dis-
tribution amongst landless persons
together with other farm inputs
and equipments'.”

tion in

The motion was adopted.

MR. CHAIRMAN: Now I have to
put the resolution, as amended to the
vote of the House. The question is:

*“That this House is of opinion
that with a view to providing em-
ployment reclaiming barren and
fallow lands and increasing food
production in the country, the Cen-
tral Government should consider
getting a feasibility study made for
the creation of Land Army by the
State Governments and Union
Territories Administrations which
could he deployed for land deve-
lopment. land reclamation, irriga-
tion facilities and simiiar works
and its distribution amongst land-
less persons together with other
farm inputs and equipments.”

The motion was adopted.

MR. CHAIRMAN: I request the
hon. Members that such amendments
should be moved in very very ex-
ceptional cases; this is not a usual
practice. Of course, all hon. Members
do not get notice of such amend-
ments and they cannot express their
views. After all, departing from the
regular procedure is not always
advisable. This should be done in
very very exceptional cases.
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15.22 hrs.

RESOLUTION RE. REMUNERATIVE

PRICES TO THE GROWERS OF
COMMERCIAL CROPS

MR. CHAIRMAN: Now  Shri
Dinesh Joarder is not here. Shrimati
P. Rangnekar has to move the reso-

lution,
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